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$~17 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%  Date of decision: 28.11.2025

+  W.P.(CRL) 3889/2025  

SMT PINKI      .....Petitioner 
Through: Mr. Sushil Kumar Jain, Adv. with       

Petitioner in person.

versus 

THE STATE NCT OF DELHI AND ORS     .....Respondents 
Through: Mr. Sanjay Lao, Standing Counsel 

(Crl.) with Ms. Priyam Agarwal, Mr. 
Abhinav Kumar Arya and Mr. Aryan 
Sachdeva, Advocates for State
Insp. Shailendra Kumar Singh, SI 
Sonika, SI Sonu Kumar & SI Vikram 
Sangwan, PS-Okhla Indl. Area. 

CORAM:
HON'BLE MR. JUSTICE VIVEK CHAUDHARY
HON'BLE MR. JUSTICE MANOJ JAIN 

J U D G M E N T

1. The present writ petition has been filed under Article 226 of 

Constitution of India read with Section 528 of Bharatiya Nagarik Suraksha 

Sanhita, 2023 (BNSS) seeking issuance of writ in the nature of Habeas 

Corpus directing the respondents to produce the minor daughter of the 

petitioner before this Court. 

2. Status report has been submitted by the learned Standing Counsel and 

the same is taken on record.  

3. He submits that the missing girl has been successfully recovered on 

25.11.2025 and her statement under Section 183 BNSS was also recorded.  
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4. The missing girl has been produced in person by the State.  

5. Upon being queried, she submits that she is around 16 years of age and 

has studied upto 8th standard. She submits that her mother’s name is Pinki 

(petitioner) and she wants to go with her mother. 

6. Petitioner/mother also submits and expresses her willingness to take 

girl into her custody. 

7. In view of aforesaid, the custody of the girl has been handed over to the 

petitioner/mother in Court today and no further order is required to be passed. 

8. The petition stands disposed of in the aforesaid terms. 

9. All pending applications, if any, also stands disposed of. 

VIVEK CHAUDHARY 
                                               (JUDGE)

MANOJ JAIN 
(JUDGE)

NOVEMBER 28, 2025/yk/nc
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